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(ii1) Twentieth Report on action taken by the Government on the observations/
recommendations contained in the Tenth Report on 'Demands for Grants
(2015-16)" of the Ministry of Agriculture and Farmers Welfare (Department
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Status of Implementation of Recommendations contained in the Two Hundred
and Sixty-forth Report of the Department-related Parliamentary Standing

Committee on Industry
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RE. POINT OF ORDER RAISED BY SOME HON. MEMBERS

MR. DEPUTY CHAIRMAN: Now, admitted Zero Hour submissions.

...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I have a Point of Order.

...(Interruptions)...
sft RET FET: (SR USYN): WX, AT VP Wige 3% 3} Bl ... (D).

MR. DEPUTY CHAIRMAN: After him. ...(Inferruptions)... What is the Point of
Order? ... (Interruptions)... Now, what is the Point of Order and under what rule?

...(Interruptions)...
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SHRI PRAMOD TIWARI: Sir, I am telling you. ...(Interruptions)... A, 9
AT B drRiars! M ¥ gedl 8, RIS 9 gl 8l dd 9 IS gd8 ddb Ud
HedqUl e, favaaia ae U Yol fawa ve1 ® &6 ue fpfeeaas fe = asi ot
ST Bl Yob I fordl 81 § I U3 Bl PGl 41 < Al g1 S ATH-AHh Pal
2 5 R AR B Y YOIl S99 §91 R81 & AR I AR FHD PR I8!
Bl ...(FIH)....

MR. DEPUTY CHAIRMAN: Now listen. ...(Interruptions)...

2t v At oo [Eifodl & wrem 9 9 93 R 8§ 6 5 avE 59
S b I el AR gfafSd M aRaR b1 g1 BT (G . (FEEH). ..

MR. DEPUTY CHAIRMAN: No, how is it a Point of Order? ...(Interruptions)...

No, how is it a Point of Order? ...(Interruptions)...

st vie far): IR, I8 <9 39 919 &1 9l g 6 39 gRar 7 sfee™
& gl ... (aum). ..

MR. DEPUTY CHAIRMAN: Tiwariji, tell me, how is it a Point of Order?

...(Interruptions)...

st yHie fart: gu= 93 & wu § sfexr e 7 dfere™ fean, ofta el |
gfere™ feam

MR. DEPUTY CHAIRMAN: How it is a Point of Order? ...(Interruptions)...

&t e fard: W), $8 "R W § ..(@aUM)... $ TER W W T, S T
O I U7 ol ] S QU H SIRRGT UST AT @18d &l ... (GE)... 39 9% H 3R
AMHcS T .. (FFEH). ..

MR. DEPUTY CHAIRMAN: Now, Mr. Tiwari, how it is a Point of Order?

...(Interruptions)... 1t is not the question for a Point of Order. ...(Interruptions)...
sft yAe foar): 9=, 1 am raising it under Rule 267 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, no, I am not allowing. It is not the
question for a Point of Order. ...(Interruptions)... It is not a question for Point of

Order. ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, kindly read Rule 267. ...(Interruptions)... 93, 49
S ¥ R B A X, A1 ARG IS ... (@GHH)... W] 39 <% H B U8 TER
g, Sl ORI ¥ U1 o) Tad 8, ...(FaM)... 3R I TER I9 IRAR TR 37%F IS
AEd Bl ...(FAYH)... & IT W HA TRE HT HSAT -1 S ...(FAIH).... 5
Y ¥ ARRAT ...(TAF)... H M % I8 FHel arsdl § ...(FadH)... H 3
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g fqadagds SR BT Aredl g b M gRaR ..@au)... S9 I A gl
qrel ...(HAYT)....

MR. DEPUTY CHAIRMAN: Tiwariji, listen to me now. Mr. Tiwari has not given
a notice under Rule 267. What he said is not a Point of Order. So, please sit down.
...(Interruptions)... Shri Naresh Agrawal’s Point of Order, please. ...(Interruptions)...
He is on a Point of Order, but you didn’t say the Point of Order. ...(Interruptions)...

Sl AN SETA: SUGHIART SN, bl GG H Qe ST Bl Ruic ver gg oAl
..(TGET)....

MR. DEPUTY CHAIRMAN: There is no Point in that Point of Order.
it R I[ATE: W, el A H ...(FAYM)... T e, Udh Fc) ...(@aums)...

AR, Bl A H YRIRT AT BI RUIS U7 g5l 99 RUC H U GG Bl A4Sl
AT A & forw Repesed & 81 s, 2 &1 9IRS 9189 o Sl & AN
Pl WHR B {11 3F $AH &1 Y 33| 99 TIRT HHST a1 RUIS deq & A+
T TS, Al FT IIRAT A8 Bl R oY fh 9 NPT WPR B of? R SAh]
ST THR B Bl gra B, dl R ufrey el & Rl o fRufa «=m 82 wn
g R 7 Sgefte 9% a8 39 Wed &1 US R 99 TS 2, 98 RUI wed &
Ued TR U Bl g 8, A1 3 VT HACT Bl I RUC Bl a1 9o BII? I W
a1 fyof 8T, 39 IR | B9 U ST ATEd B ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If it is a Point of Order, I will allow you. Naresh
Agrawal.

DR. SUBRAMANIAN SWAMY (Nominated): Please look at this side also.

...(Interruptions)...
SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If it is a Point of Order, I will allow you. Now,
Naresh Agrawalji, that Report is placed in the House. That is a property of the
House. With regard to that, the House can take any decision. But, Mr. Chairman got
the resignation letter and he acted according to the rules and the Constitution. That
you can’t question here because that is the action taken by him in his capacity as
Mr. Chairman. That is one thing. But, now, the House has the Report. The House
is free to discuss that Report. The House is free to take a decision on that. No

problem. ...(Interruptions)...

it FRTT IFMETe: WX, 3@ T W T fETHIA B2 ... (HAYUM)... $9 W B8
P AT TP UAd AT, A SHP Ygel JIRHT H18d o SKhl WeR B o
...(TGET)....
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MR. DEPUTY CHAIRMAN: Then the question is. ...(Interruptions)...
sft FRe1 3nmETe: A1 3 39 RUIE @ validity 9T I8 5?7 ...(AH)...

MR. DEPUTY CHAIRMAN: The Point for the House to consider is that if that
gentleman has resigned, then see whether the House should discuss or not. It is for

the House to consider, not for me. ...(Interruptions)...
sft T AT T IAD! validity FIT I T5? ...(TIH)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Jairam Ramesh, are you on a Point of
Order?

SHRI JAIRAM RAMESH: Sir, a week has passed since I gave a notice on the
GSPC KG Basin Scam. The hon. Minister got up and said that whatever decision is
taken by Mr. Chairman, the Government would abide by it. One week has gone by
since my notice was given. We have had a debate yesterday on the AgustaWestland
issue. When is the House going to take up the I 20,000 crore GSPC KG Basin
Scam? 1 want to know. I have given a notice one week ago! It is on a CAG
Report. The same CAG Report was quoted yesterday. You allowed a debate on
the AgustaWestland issue in which mythical documents, unauthenticated documents
were quoted. Those documents are still not authenticated. They are still not laid on
the Table of the House. When is the GSPC KG Basin Scam involving ¥ 20,000
crores is going to be taken up in this House? I want an answer now, Sir. [ want

an answer now. ...(Interruptions)...
SHRI BHUPENDER YADAV (Rajasthan): No, no.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
the Government has said that they have no objection to have a discussion on
this. ...(Interruptions)... Yes, yes. The Government has said. ...(Interruptions)... The
Government has said on the floor of the House. ...(Interruptions)... Yes; the Government
is ...(Interruptions)...to have a discussion. So I would urge upon the Chair, I would

request the Chair that at the earliest it should be discussed. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, we are hearing in the House ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, Jairamji ...(Interruptions)... Now, listen to

Shri Jairam Ramesh. ...(Inferruptions)...

SHRI JAIRAM RAMESH: Sir, I want a categorical assurance that the House
will not be adjourned till we have a discussion on the scam with authenticated
documents ...(Interruptions)... unlike the bogus documents that were quoted yesterday

by Dr. Subramanian Swamy ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... No, no. That is
...(Interruptions)... You don't refer to that. ...(Interruptions)... No. ...(Interruptions)...

No, I will tell you. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, it was discussed and ultimately

the matter was given to hon. Chairman to decide. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 will tell you.
...(Interruptions)... No, no. ...(Interruptions)... I will come back to that. ...(Interruptions)...
I am coming back to the subject that it was ...(Interruptions)... Sit down.

...(Interruptions)... Now, let me react to that. ...(Interruptions)... No ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, there was a consensus
...(Interruptions)... and the Government accepted ...(Interruptions)... Now, they cannot
run away. It was a clear understanding. ...(Interruptions)... They are running away.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; they are not running away. Who told you that
they are running away? ...(Interruptions)... The position is different. ...(Interruptions)...

No, no. The position is not that. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is not a question of anybody running away.
...(Interruptions)... Now, it is put up to the hon. Chairman. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Minister. ...(Interruptions)... Let me listen
to the Minister. ...(Interruptions)... Let me listen to the Minister. ...(Interruptions)...

RS B HAI § AT HA qAT GOSN B WA H IS HwA
(R &R @™ AHAn): IR, RIS ollex AP & UIRE 7 S ®e1 & 6 &5
gt & foy aR €, ggel 91 O I8 ¥ fF 9% factually T 21 9 AW H, 39 e
R B9 & F3 7 1o ey X ik 89 Aifed R WRGR &1 v, ARG
oieR 3 & 8189 < 9gd W b ¥ del o7 & ROy g3y &1 I3l 31 e
Hmﬁiﬁwq‘ﬁmaﬂ?ﬁg,Bﬁexamineﬂﬂ?ﬂ%},maﬁﬁg‘?ﬁﬁ?ﬁﬂmm
IS |9 A FgE F BN L (FEUH)... SO a1d I8 © 6 dfage § 9gd ww ®
..(FAYT)... WA & eeg 151 H Pal AT &l "the reports of the Comptroller
and Auditor-General of India relating to the accounts of the Union shall be submitted

to the President, who shall cause them to be laid before each House of Parliament."
Then it says, "the reports of the Comptroller and Auditor-General of India relating to
the accounts of a State shall be submitted to the Governor of the State, who shall
cause them to be laid before the Legislature of the State." ...(Interruptions)... This
is very clear cut. ¥ W™ & IR H 919 HAT AR Bl ...(AY)... SAF 91
ft g9 PET {5 sUP! B9 3TRaGeT I W BIS AT Bl ...(FAUM)... 39
3TINTA IR St (0 331, 98 &9 WaSd! A BN ... (AET). ..
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MR. DEPUTY CHAIRMAN: Yes; that is the position. ...(Interruptions)... Now,

it is very clear. ...(Interruptions)...
SHRI ANAND SHARMA: Deputy Chairman, Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is very clear. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, it was discussed ...(Interruptions)... What the

Minister has said today ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Your leader and Shri

Jairam Ramesh, both have spoken, why do you speak again? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I will tell you why. What the Minister has just
said, this was discussed earlier. As you would recall and the House will recall, we
had Pointed it out. First of all, it is not the State issue. ...(Interruptions)... Off shore

oil exploration ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No; don't go to the merit at all. ...(Interruptions)...
SHRI ANAND SHARMA: ...is not a State issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No need of going to the merit. ...(Interruptions)...
I tell you...(Interruptions)...

SHRI ANAND SHARMA: Banks and financial institutions are involved and it is

an inter-State subject. ...(Interruptions)... That is why it was agreed ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I tell you. ...(Interruptions)... What the Minister

said ...(Interruptions)...
SHRI ANAND SHARMA: Now, they are running away from it. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, they have not. ...(Interruptions)...

SHRI ANAND SHARMA: Now, they are again quoting. ...(Interruptions)... They
can't face the truth. ...(Interruptions)... T<aTs 8l H8 Add, Aedls -Tal g Fhd|
...(FTHT)....

MR. DEPUTY CHAIRMAN: Why are you ...(Interruptions)... What is the need
of...(Interruptions)... What is the need of this shadow fight? ...(Interruptions)... The

Minister, of course, ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, this is not a shadow fight. ...(Interruptions)..
This is a real fight. ...(Interruptions)... This is not a shadow fight. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, let me see ...(Interruptions)... 1 will tell you.
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...(Interruptions)... Okay; 1 agree. ...(Interruptions)... Now, sit down. ...(Interruptions)...
Yes; 1 agree. ...(Interruptions)... Sit down. ...(Interruptions)... Yes; it is a real fight,
I agree. ...(Interruptions)... Now, you sit down. ...(Interruptions)... Listen, the Point
is ...(Interruptions)... The reason why I have said it a shadow fight is, there need
not be any fight. Yes, the Government has placed on record their views first saying
that the discussion is not needed and they have quoted certain constitutional rules.
But in the end the Parliamentary Affairs Minister said, in spite of all this, if the
hon. Chairman decides to have a discussion, the Government is agreeable to that.
...(Interruptions)... Let me say. ...(Interruptions)... Sit down. ...(Interruptions)... Are you
not seeing I am on my legs? ...(Interruptions)... Jairam Rameshji is a senior Member
...(Interruptions)... See, I can't understand Shri Jairam Ramesh jumping up like this
when I am on my legs. ...(Interruptions)... You sit down. ...(Interruptions)... Let me
complete. ...(Interruptions)... Okay; all right. ...(Interruptions)... Then I don't want to
say anything. ...(Interruptions)... Then I don't want to say anything. ...(Interruptions)...
Then, Shri Hanumantha Rao will come to the Chair and decide it. ...(Interruptions)...
Shri Hanumantha Rao, come to the Chair and decide it, if you don't want me to
say. ...(Interruptions)... 1 will allow you. ...(Interruptions)... Your notice is with me.
...(Interruptions)... Sit down, I will allow you. ...(Interruptions)... The first Point is,
the problem with some of my very learned friends, very important and very senior
friends is, when an issue is raised, the Chair has to respond and by that it may
settle. But, then, again and again and again, they are standing up, that should not
be. What I am saying is this. It is said in the House by the Government that if
the hon. Chairman takes a decision, they will agree to that. You have raised it. I

will convey your feeling to the hon. Chairman. ...(Interruptions)...
DR. T. SUBBARAMI REDDY (Andhra Pradesh): When?
SHRI JAIRAM RAMESH: Sir, what we... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I will convey it today itself.

SHRI GHULAM NABI AZAD: But we are left with only one week. Within this

week, this should be discussed. ...(Inferruptions)... That is our request. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: For a discussion, only one day is needed; one

week is not needed. ...(Interruptions)...

st &. 4. @t ([(@ER): 9=, #§ oy faed &v =ear § f @iy § smo
9, yrferamiest arhad fAfiRex ot 9, wiar ufcraer it 9, 9 Maret St o 29, § oY e
3R XM 3ryard St | Al

oY STQUEfd: 3T R BT AEd B2
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2 . M. AT AR, § g8 bel Al g b I9 HiflT | g8 fags 8w
o1 f& J1 W SR AMCAT accept Y AW — & 3FRAT W AR TIRT I
TR, AT 319 1 399 G 9FM dTell 91 & U, 3R MY dedl fh 39 )
PIs fedc T8 B Tl 81 IR, BAC &I HfET & Bl Bl 9o &1 AP R foheft
individual ®T 87 ...(GE)...

SHRI VIJAY GOEL (Rajasthan): Sir,...

MR. DEPUTY CHAIRMAN: Okay; he is on a Point of Order. ...(Interruptions)...
I replied to it also. I said that I will convey your feeling to the hon. Chairman.
...(Interruptions)... Yes, I will convey this.

st &. <. @rft: IR, BAC &I HifeT H very categorically Jg8 dJ fopar = & <1
TN SEE AifeHst fag SIg . (@aem). .

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, the BAC meeting cannot decide...

MR. DEPUTY CHAIRMAN: The BAC meeting has to be decided by the hon.

Chairman. I will convey to him. ...(Interruptions)...
SHRI V. P. SINGH BADNORE: It decides on time of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Badnore, sit down. He is on a Point of Order.
What is your Point of Order?

St faora MEe: R, AR WiEe i TSR q8! 7, S R AT Sff 4 SSrT B
WW%WiﬂprerogaﬂveWWWW%W@WWWI
TR HAET 981 S9H o o fao At 9 Ud TRy fhAT B, S¥d $uR S8
T fefior foram ok 39 fSfio™ A ugdl accept @R foram MMl 3FR dIg aufad it
TaHe Afdd § BN, 98 BREE BT IR R g8 Tade wafad 9 RelgT axd
AT ST, A1 SHD HUR B Tl AT T8l Fein? § g ST aredl § b I9d
TR URIRT BRI HRATS B Ah<! & T T8] B dhdl 872

MR. DEPUTY CHAIRMAN: Listen. I don't want to give a ruling on that. That
is a legal Point. But, however, I want to tell you that the hon. Chairman, as the

Chairman of the House, is to act as the Chairman. That all he has done. That does
not mean the House should not discuss a report. That is a different matter. This is
not a ruling. This is only my view. But, if you want a ruling, I will come to that
later. ...(Interruptions)... Now, Dr. Subramanian Swamy. ...(Interruptions)...

SHRI JAIRAM RAMESH: No. ...(Interruptions)...
DR. T. SUBBARAMI REDDY: No, Sir. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I have been raising my hand for a long time.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: He has given... ... (Interruptions)... It is a Point of
Order. ...(Interruptions)... He is on a Point of Order. ...(Interruptions)... He is on a

Point of Order. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I have been raising my hand. ...(Interruptions)...
You have called the Members from both the sides. What about me? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has given a notice for Point of Order.
...(Interruptions)... Hon. Members, he has given a notice for a Point of Order. That

is why I am calling him. We should listen to it. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, there is something more... ... (Interruptions)... Sir,

you should listen to it. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is on a Point of Order. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are raising it... ... (Interruptions)... No,
no. ...(Interruptions)... You have already raised it. You have already said it.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have to say something more. ...(Interruptions)...

Please let me say this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, you people cannot monopolize. The left side
cannot monopolize. The LOP spoke, Shri Jairam spoke; Shri Tiwari spoke; now you
are speaking; no. ...(Interruptions)... Dr. Subramanian Swamy. ...(Interruptions)... Dr.

Subramanian Swamy. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, first allow me. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I have not allowed. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Madhya Pradesh): Sir, my Point of Order

arises from...
SHRI PRAMOD TIWARI: Sir,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You are monopolizing. ...(Interruptions)... You
already spoke. Shri Jairam Ramesh spoke. All of you spoke. Let me listen to him.

...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Mr. Deputy Chairman, Sir, may I raise my

Point of Order? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: The floor is given to Dr. Subramanian Swamy.
...(Interruptions)... The floor is given to Dr. Subramanian Swamy because he has
given in writing that he wants to raise a Point of Order. ...(Interruptions)... Please
allow that. That has precedence. ...(Interruptions)... Shri Anand Sharma, you already
raised your Point. Sit down. ...(Interruptions)...

SHRI ANAND SHARMA: I have not.

MR. DEPUTY CHAIRMAN: No, no. You cannot monopolize. He has given in

writing that he wants to raise a Point of Order. ...(Interruptions)...

SHRI ANAND SHARMA: You have not given me the chance. You have not

heard me what I have to raise. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have to allow him. ...(Interruptions)... 1 have
called him. ...(Interruptions)... No, Mr. Anand Sharma, I am not allowing you.
...(Interruptions)... You please wait until he completes. ...(Interruptions)... That is a
different matter. ...(Interruptions)... I have called him. If you are very particular, wait
until he completes. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, you will have to hear me. ...(Interruptions)... It
is very important. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't try to force upon me. ...(Interruptions)... Sit
down. Sit down. ...(Interruptions)... Do not try to monopolize. ...(Interruptions)...
Dr. Subramanian Swami, as a Member, has every right to raise a Point of Order.
...(Interruptions)... You can raise everything, why can't he do that. ...(Interruptions)...

What is your Point of Order, Dr. Subramanian Swamy? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, my Point of Order is that the Government
should make a statement on a matter of great importance. The Prime Minister and
the Chief Justice of India have spoken about the backlog in the Supreme Court.

...(Interruptions)...
SHRI ANAND SHARMA: Is it a Point of Order? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will decide that. ...(Interruptions)... 1 listen to
everybody's Point of Order. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I want to say that there is a consensus now.
Both sides have agreed that if the Supreme Court decides the matter — which I am
going to mention, that is, the Ram Temple matter — it is an acceptable solution to

both. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, that is not a Point of Order. ...(Interruptions)...
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SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Is that a Point of Order?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is not a Point of Order. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, the Point of Order is that the Government

of Narsimha Rao ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, it is not a Point of
Order. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, the Point of Order is that the Government
must make a statement because contrary to that the Solicitor General and

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can approach the Government. There is no

problem in it. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: All are agreeing to a day-to-day hearing

...(Interruptions)...
MR. DEPUTY CHAIRMAN: In any case, it is not a Point of Order. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: The House should be known ...(Interruptions)...
This matter should be decided on a day-to-day ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, I also have a Point of Order.

...(Interruptions)... If you can allow him, why can't me? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already said that it is not a Point of Order.

...(Interruptions)... Then, why do you want to question it? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: The Ram Temple matter should be decided on
basis of day-to-day hearing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not a Point of Order. Please sit down.

...(Interruptions)... 1 can only decide after hearing ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: If he can raise his Point of Order

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... How are you
questioning me? ...(Interruptions)... 1 have allowed him. What is the harm in it?

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: If he has a right to speak on a Point, why

cannot [ speak? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No; no. You are questioning me. ...(Interruptions)...
You cannot question the Chair. ...(Interruptions)... You cannot question me.

...(Interruptions)... No; no. ...(Interruptions)...
SHRI SATYAVRAT CHATURVEDI: This is not fair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Sit down.

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: * ...(Interruptions)... * ...(Interruptions)... H
el B g & E .. (aEH)...

MR. DEPUTY CHAIRMAN: No; no. ...(Interruptions)... 1 will have to invoke
Rule 255. ...(Interruptions)... What is he doing? ...(Interruptions)... No; no. Sit down.
...(Interruptions)... Don't think that some people have special privilege. I allow
everybody's Point of Order. ...(Interruptions)... Let me complete. ...(Interruptions)... 1
allow everybody's Point of Order and listen to them. The subject may be irrelevant.
But in Order to decide whether it is relevant or irrelevant, I will have to listen to
that. T heard him. And, after hearing him, I said, "It is not a Point of Order." How
can a Member question that? That is the procedure. ...(Interruptions)... You cannot

question that. ...(Interruptions)...
SHRI SATYAVRAT CHATURVEDI: I did not question that. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Then, what did you do? ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: I have a Point of Order. Why should I not

be allowed, if he can be allowed? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given a ruling that it is not a Point of
Order. ...(Interruptions)... Then, why did you question that? ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: I have no objection to ...(Interruptions)...

But the question is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Anand Sharma. What do you want to

say? ...(Interruptions)... Are you on a Point of Order? ...(Interruptions)...
SHRI ANAND SHARMA: Yes, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is the Point of Order? ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: I also have a Point of Order. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Yes, Mr. Anand Sharma. ...(Interruptions)... What

is your Point of Order? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have an important Point of Order. My Point of
Order is about the proceedings, yesterday, in this august House. There were certain
documents, sensitive documents from the Ministry of Defence, the CBI and the ED,
which were read by one hon. Member, * ...(Interruptions)... And, he had promised

to authenticate ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I had given a ruling ...(Interruptions)...

SHRI ANAND SHARMA: Sir, my Point of Order is that the House must know
how a Member was given access to sensitive Government files, which he has refused

to authenticate until now. ...(Interruptions)... This is my ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I had given a ruling at that time itself that the
papers which he read should be authenticated and placed. If that is not complied
with ...(Interruptions)... If that is not complied with, the rule will take its own course.
...(Interruptions)... Okay, sit down. ...(Interruptions)... That is enough. ...(Interruptions)...
That is enough. ...(Interruptions)... No, I will not explain it now. ...(Interruptions)...
Zero Hour. ...(Interruptions)... Now, Zero Hour. ...(Interruptions)... Dr. Chandrapal
Singh Yadav. ..(Interruptions).. 1 told you. ...(Interruptions)... 1 have given the ruling.
...(Interruptions)... That it has to be complied with. ..(Interruptions)... I gave the ruling.
It has to be complied with. Sit down. ...(Interruptions)... 1 am not allowing you.
...(Interruptions)... No; 1 am not allowing you. ..(Interruptions).. 1 am not allowing
you. ...(Interruptions)... 1 am not allowing you. ...(Interruptions)... Not allowed.
...(Interruptions).. Not allowed. ...(Interruptions).. Not allowed. ..(Interruptions).. Go
back to your seat. ...(Interruptions).. Not allowed. ...(Interruptions)... No. I am not
permitting you to place it on the Table of the House. I am not permitting. See, with
regard to the matter raised by Shri Anand Sharma, yesterday itself, I had given the
ruling that whatever was quoted should be authenticated and placed on the Table of

the House. That has to be complied with. ...(Interruptions).. Sit down.
SHRI JAIRAM RAMESH: How long?

MR. DEPUTY CHAIRMAN: That has to be complied with. Sit down.
...(Interruptions).. Now, Dr. Chandrapal Singh Yadav. ..(Interruptions).. Dr. Chandrapal
Singh Yadav. ..(Interruptions)..

1. dgura Mg Fred (ITX UQE): WA IUGWHRT S, H MaH e
...(TGHT). ..

* Expunged as ordered by the Chair.
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# &R @ Thal: TR, g8 UU authenticate Hxd qaie b 81 &4
gTdh! SIMGRI <91 ged § b faw f&fod e 2 ... aaaam)...

MR. DEPUTY CHAIRMAN: You are not permitted to distribute.
it YR FA Tehadll: 3T I TR A @Y S 98l 81 AR o &) ... ). .

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions.

MATTERS RAISED WITH PERMISSION

Demand to conferring Bharat Ratna Award on legendary hockey player
Major Dhyan Chand

1. TguTd RiE I (SR Ue¥): AFA IuFHTaf Sff, § SST 9 e @l
S 98 & AEaqY ...(FaUH)..
MR. DEPUTY CHAIRMAN: What is that being distributed without permission?

You cannot distribute anything without my permission. Yes, please.

<. Tgurd g greq: a1y Sug9fa S, § 3ST 9 &1 &9 Uh fa9iy g8«
P ATl b HUR fSAMT =TT §l BTl P TGIR HOR L= Dl g4 g1 § Bl
TEI STFA1? AR eArTE Sl H S 3R S8l Bld! b HIEFH ¥, S8l glal @I,
eI R QT BT M AT H RAE HRA BT B BT

ST Sft, SBIF 1928 H, 1932 ¥ 3R 1936 ¥ 9 3Mclf®e Well § YRT B
fram &1 e fhan S 91 Na®e Wal § 48 9 Wl 3R S84 109 M
Bh GRI GIAT H RPIS BTIH B BT BMH (BTl

IqFHTafcr S, § a9d AegH | wed d bel dredl § b =M Sl 4w Rare
AL, TS T b e H By SU RIS Bl dlg T8I IRl 3R b Y&+ Bl
SEPR fdeeR 7 U #I ot fb 9 AN B RB A Wel, fbd AR &A= |
IqP oIy A% H11 HR feaT &R S= fegwe &1 wafer & fog, ffgwm & fou
YeT Bl B Bl

SUHHTART SN, fhde & 980 a3 Raars! W 1 seid 1 ®al & § Aor <
B 98 g1 YD § 3R T8I el Sl AT A By fb s+ A 4 7
&l 991 AhdT|l SIPT B! BIg g9 & I SMRBT, ST 3R MRSforar 3 U9
DI, dfhd SBIM g9 91 & fIg 791 W) faan S=F wer & # S f w&m, 98
fegw™ & U &, 9RA A1 & g B3|

IYFHUMRT SfY, 25 FelTs, 2015 Pl "R TRT R&GR" 4§ fafesr urfelarie 9 92
I fhar, Tof & IS 9 AR SHUR Adsl I8 db I fhdTl HE" Aa




